
REG ISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH 

Commercial Complex(BDA) 
Indirenagar.  
Bangalore - 560 038 

Dated 1 24 FE81988 
APPLICATION NO. 1738/86(i) 

pplicent RepOndents - 
Shri P.N. Gopalakriehnan 	 V/a The Director General of Inspection(DGI), 

M/o Defence, New Delhi & 46 Ora 

To 

1, Shri P.N. Gopalekrishnan 6. Shri LN. Shukla 

No. 89  IV Cross Steno 'C I. 

Añnayappa Block Controlleràte of Inspection 

Benson Town Poet General Stores (CIGS) 
Ministry 	Defence (DCI) of Bangalore -.560 046 
Poet Box No. 127 

2. Shri A.C. Rajaeekhar Kanpur (Utter Pradesh) 

dvocete 
No, 82/0, let Cross, 12th Main Road 7. Shri P.V. Kulkarni 

Banashankeri I Stagi, II Block Steno Grade II 
Controllerats of Inspection Bangalore - 560 050 
(Ammunition) 

3. The Director General of Inspection kirkee 	Pune - 411 003 
(DC 1/Admin—lO) 
Govt. of India 8, Shri S. Belesubramanian 

Ministry of Defence Steno Grade II 

DHQ P.O. Inspectorate of Uectronics 

New Delhi - 110 011 Ministry of Defence (DCI) 
DCI Complex, Pazhavsnthangal P0 

4, The Controller Madras - 600 014 

Controlle rate of Inspection 
Electroflcs (CIL) 9, Shri NCS Pil]ai 

Ministry of Defence (DCI) Steno 

Post Box No. 606 Contiollerate of Inspection 

Bangalore - 560 006 (Ordnance Factory Vehicles) 
Vehicle Factory p0 
3abalpür— 482 009 (PLP.) 

5. 
 

Shri K. Remachandran Nair 
Stenographer 10, Shri V.1, Bejaj 
Inspectorate of Electronics Steno 
DCI Complex,Vikhroli • Controllerate of Inspection 
Bombay - 400 083 (Ordnance Factory Vehicles) 

Vehicle Factory PD 
3ebaipur - 482 009 CM. 	.) 

.2 



Shri F.D. D'Msllo 
Steno 
Inspectorate of General Stores 
DCI Complex, LBS Nerg 
Vikhroli, Bombay - 400 082 

Shri E.K. Sivsaankaran 
Personal Assistant 
Ordnance Factory 

421 502 

ShriT. Shankeren 

Shri P.R. Prebhakaran 

(Si Sos. 13 & 14 - Steno Grade II 
Inspectorate of Vehicles 
Ministry of Defence (Dci) 
OGI Complex, LBS Marg 
Vikhroii (W), Bombay - 400 083) 

15, Sit D.S. Prabhe 
Steno 
Inspectorate of Vehicles 
Hastings, Calcutta 700 022 
(West Bengal) 

Shri. O.V. Surish Babu 
Steno 
Inspectorate of Electronics 
M.R. Pelya 
Bengalore - 560 006 

Shri B. Danam 
Steno 
Inspectorate of Electronics 
OGI Complex, Vikhroli 
Bombay - 400 083 

.Shri A. Ravindrenathan 
Steno 
Controllerate of Electronics 
(Systems) 
156, Cough Lines 
Trimuighery P.O. 
Secunderabad - 500 015 (A.P.) 

Set Mary Kutty B. Diacko 
Steno 
Controllerate of Inspection 
(Vehicles) 
Aheednagar - 414 002 
(Maheraehtra)  

Shri M.K. M.thai 
Steno 
Controllerate of Inspection 
(Power Systems) 
M.R. Pelya P.O. 
Bangalors - 560 006 

Set K. Chelleame 
Steno 
Controllerate of Inspection 
Electronics (cii.) 
P.8. No. 606 
Bangalore - 560 006 

Shri N. Belen 

Shri K. Karunakaran 

Set Saradha Govindarajen 

Set Lily George 

Shri Haneraj 

(Si Sos. 22 to 26 - 

Steno Grade II 
Controllerate of Inspection 
(Special Vehicles) 
Dehu Road 
Puns - 412 113) 

Shri J,K, tpal 
Steno 
Inspectorate of Electronics 
'C' Block, OHQ P0 
New Delhi - 110 011 

28, Shri 0. Anthonyswaay 
Steno Grade II 
Inapectorete of Military Explosives 
Aruvankedu -. 643202 (Nilgiris) 
Tamil Nadu 

Shri Ashiq Huessin 
Steno 
Controllerate of Inspection 
(Vehicles) 
Ministry of Defence(DGI) 
Aheednagar - 414 002(Mahara.htra) 

Sit Sumangala Revindran 
Steno Grade II 
Controllerate of Inspection 
(Military Exploaiv.a) 
Kirkee, Puns - 411 003 
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31. Shri S.R. 3amgaonkar 
Steno 
Controllerate of Inspection 
(Vehicles) 
Ministry of Defence(DGI) 
Ahndnagar 414 002 (Maharashtra) 

32, Shri K. Damodarari 
Steno 
Inspectorate of Vehicles 
Ministry of Defence(OGI) 
DCI Complex, Meenambakkam East 
Madras - 600 114 

dint L. 3ayalakehmi 
Steno 
Controllerate of Inspection 
Electronics (CIL) 
PB No. 606 
Bangelore - 560 006 

Set Saramma Vargheae 
Steno 
Controllerate of Inspection 
(Systems) 
156, Cough Lines 
Trimulghery P0 
Secunderebad - 500 015 (A.p.) 

Shri K.N. Jayaprakash 
Steno 
Controllerate of Inspection 
(Power Systeme) 
M.R. Palya Pa 
Bangalore - 560 006 

Set V.R. Pil]aj 
Steno Grade II 
Inspectorate of Engineering 
Equipment (WZ) 
DCI Complex, Vikhroli, LBS Marg 
Bombay - 400 083 

37, Shri S. Bandopadhyay 
Steno 
Inspectorate of Armaments 
Ministry of Defence(OGI) 
Coesipore 
Calcutta - 700 002 (w.B.) 

38. Shri K.K. Chatterj.e 
Steno 
Controllerate of Inspection (Metals) 
P0 Ichapur, Newabganj 
24 Parganee (West Bengal).  

39. Set 3aspál Sodhi 
Steno 
Inspectorate of Vehicles 
Ministry of Dsfence(OGI) 
Rid Fort, Delhi - 110 006 

40, Shri S. Mathai 
Steno Grade II 
Controllerate of Inspection 
(nmunition) 
Kirkee, Pune - 411 003 

Sit B. Vijayalàxmi 
Steno 
Controllerate of Inspection 
(Heavy Vehicles) 
Avadi, Madras - 600 054 

Shri V. Balasubramanian 
Steno 
Inspectorate of Vehicles 
DCI Complex, Meonambakkam East 
Madras - 600 114 

43, Shri To Raghupathi 
Steno Grade III 
Inspectorate of Electronics 
DCI Complex, Pazhavathangal PC 
Madras - 600 114 

41. Sat Maya R, Nair 
Steno 
Inspectorate of Electronics 
Gun Carriage Factory PD 
3abalpur - 482 011 (Pi.p.) 

4(. Shri N.C. Bhattacharya 
Steno Grade II 
Controllerate of Inspection 
(Small Arm.) 
P0 * Ichapur - Nawabganj 
24 Paraganas (West Bengal) 

d. Miss Alamelu )anakiraman 
Steno 
Inspectorate of General Storee(SI) 
DCI Complex, Nariganallur 
Madras - 600 061 

4 •  Shri N. Raaabhadran 
Steno 
Controllerate of Inspection 
(Ordnance Factory Vehicles) 
Ordnance Faätory P0 
:Jabalpur - 482 009 (N.P.) 

000,4 
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4$. Set 0. Vijayalakehmi 
Steno 
Controllerata of Inspection 
(Systems) 
156, Gough Unea 
Trimuighery PC 
Sec,,derabad - 500 015(A.P.) 

4. Shri C.H.K. Murthy 
Steno. 
Inepecterate of Armaments 
NEC Telephone Bhavan 
P0 Dhurwa, Ranchi - 834 004 
(Bihar) 

So. Shri M.S. Padearajaish 
Central Govt. Stng Counsel 
Nigh Court Building 
Bangalore - 560 001 

Subject • SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER passed 

in the above said application on 30-1-88. 

this Tribunal 

IJ 
DEPUTY R 
()UDIC 

Encl $ As above 



BEFORE THE CENTRAL AD1'INISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANCALORE 

DATED THIS THE THIRTEETH DAY OF JANUARY 1988 

Present * Hon'ble justice Shri K.S. Puttaswamy 

Hori'ble Shrj L.pl.A, Rego 

APPLICATION NO, 1738/86 (F) 

P.N. Copalakrishnan, 
Stenographer Gde III, 
Controllerate of Inspection Electronics, 
Ministry of Defence (OGI), 
Poet Box No.606, 
Bangelore-560 006. 

(A.C.Rajasekhar . Advocate) 
V. 

Director General of Inspection, 
(DGI/Admin-10), Govt. of India, 
Ministry of Defence (DCI), 
DHQ PC New Delhi — 110 0I1 

Controller, 
Controllerate of Inspection 
Electronics, Govt. of India, 
Post Box No.606, 
Bangs lore-560 006. 

K.Ramachandran Nair, 
Inapectorate of Electronics, 
DGI Complex, %Jikhroli, 
Bombay-400 083, 

J,N.Shukle, 
Controllerate of Inspection 
Textiles & Clothing, 
P8 No.294, Kanpur-.208 001 

P.V.Kulkarni, 
Controllerate of Inspection 
(Ammunition), Kirkee, Pune-411003 

644 Vice—Chairman 

... Member (A) 

... Applicant 

S.Balasubramanian, 
Inspectorate of Electronics, 

	

- 	DCI Complex, Pazhavathangal P09  
: 	 ( \ 	Madras— 600 014. 

- V1 
PJCS Pillai, 
Controllerate of Inspection 
(tIrdance Factory Vehicles), 
Vehicle Factory PD, 3abalpur-482 009. 

'-. 
' 	BG 

/••. Respondent 

. 	.. 

y 



VT Ba,jej, 
antrollerete of Inspection, 

(Ordnance Factory Vehicles), 
Vehicle Factory PD,. labalpur-482 009. 

F.D. D'Plello, 
Inspectorate of General Store8, 
DCI Complex, LBS Marg, 
Vikroli, Bombay-400 082 

E.K. Sivesankaran, 
Inspectorate of Metals, 
Ordnance Estate P0, 
Amberneth-421 502. 

T.Shankaran, 	4 Inspectorate of Vehicles, 
- 	4 DCI Complex, LBS P2arg, 

P,R.Prabhakaran # Vikroli, Bombay-400 083. 

D.S.Prabha, 
Inspectorate of Vehicles, 
Hastings, Calcutta-700 022. 

O,V,Suresh Babu, 
Inspectorate of Electronics, 
M.R.Pelya, Bangalore-560 006. 

B. Damam, 
Inspectorate of Electronics, 
DCI Complex, Vikroli, Bombay-400 083. 

A ,Revindranat hen, 
Controflerate of Inspection Systems, 
156, Cough Lines, Trimuighery PD, 
Secunderabad-500 015. 

Smt. Mary Kutty 8.Chacko, 
Controllerete of Inspection (Vehic1ee, 
AMednagar-414 002. 

P1. K .Mathai, 
Controllerete of Inspection (Power Systems), 
M.R.Palya PD, Bangalore-560 006. 

Smt K. Chellamma, 
Controllerate of Inspection Electronics,. 
PB No.606, Bangalore-560 006. 

Ba lan, 
trollerete of Inspection 
ecial Vehicles), 
j Road, Pune-412 113* 

j.Uppa1, 
pectorate of Electronics, 

Block, OHU PD New Delhi—hO 011. Respondents 
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I D.Anthonyswamy, 
Inspectorate of Plilitary Explosives, 
Aruvnkecju 643 202 (Nilgirje) 

Ashiq Hussein, 
Controllerate of Inspection (Vehicles), 
Ahmednagar.-414 002, 

Sfnt. SUmangela Revindran, 
Controflerate of Inspection, 
(Plilitary Explosives), 
Kirkee, Pune-411 003. 

B ,R • Jam gaonkar, 
Controflerate of Inspection (Vehicles), 
Ahmednagar...414 002, 

K. Damodaran, 
Inspect*rate of tlhicles, 
DCI Complex, Pleenambakkam East, 
Pladras-50 01 14, 

Smt, 1, Jayalakshmi, 
Controllerete of Inspection 

PB No.6069  Bangalore-560 006, 

Smt. Seramma Varghase, 
Controllerate of Inpctin Systems, 
1569  Gough Lines, 
Trimuighery PU, Secunderabed500 045, 

K.N. Jayeprakash, 
Contrcjllerate of InspectIon 
(Power Systems), 
P1.R.Palya PC, Bangalore-550 006. 

Smt. V.R.Pillai, 
Inapectorate of Engineering Equipment NO, 
DCI Complex, Vikroli, Bombay-.400 083. 

S. Bandopedhysy, 	- 
Inspetiatö of Armaments, 
Cossipore, Calcutta-700 002. 

w 

K.K.Chatterjee, 
/ 	rPI3 , 	ontrollerate of Inspection (tlBtals), 

PIchapur, Nawabganj, 24, Paraganas (WB) 
I 

\. 
ns 

-- 
3 \ 0 

I 

- 

Jaspal Sodhi, 
ctorate of Vehicles, 
Dzt, N Delhi - 110 006. 
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Nathai, 
Controllerate of Inspection 
(Ammunition) Kirkee, Pune-411 003 

Smt. B. Vijayalakshmi, 
Controllerate of Inspection, 
(Heavy Vehicles), 
Avadi, Madras-600 054 

V • Bolasubramanian, 
Inspectorate of Vehicles, 
DCI Complex, Meenambakkam East, 
Iladras-600 014. 

Raghupathi, 
Inspectorate of Electronics, 
DCI Complex, Pazhavathangal PD, 
fladrae-600 114. 

Smt. Maya R. Natr, 
Inspectorate of Electronics, 
Gun Carriage Factory PD, 
Jabalpur-482 011 

N.C.Bhattacharya, 
Inspectorate of Electronics, 
Hastings, Calcutta-700 022. 

Miss Alamelu Janakireman, 
Inspectorate of General Stores (SI), 
DCI Complex, Nanganallur, 
Pladras-600 061. 

N. Ramabhadran, 
Controllerate of Inspection 
(Ordnance Factory Vehicles), 
Vehicle Factory P0, 
Jabalpur-482 009. 

Smt. C. Vijayalakahmi, 
Controllerate of Inspection Systems, 
156, Cough Lines, 
Trimulghery PC, 
Secunderabad 500 015, 

K.Karunakaran 	 I Controllerate 0 
tion (Special V 

Smt. Saradha Govindarajan { Dehu 'oad, 
Pune-412 113 

Smt. Lily George 

, -N, C.H.K. Plurthy, 
\Inspectorate of Armaments, 

,' 	 •\( \'tjlEC Telephone Bhaveri, 
\CDhurwa, Ranchi-834 004 

)lLnsraj, 

///Dehu 

ontronerate of Inspection 
Special Vehicle), 

Road, Pwia-412 113. 

Ifl8pec- 
ide), 

Respondents 

(Shri M.S•Padmarejaiah . Advocatb) 
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This application came up for hearing before this 

Tribunal today. Hon'ble Vice—Chairman made the followingi 

_R 0 E R 

This is an application made by the applicant under Section 

19 of the Administrative Tribunals Act, 1985 (the Act). 

2. The applicant initially joined service on 24.7.1972 

as Civilian Stenographer (Cs) which was later classified as 

Stenographer Grade III in the Army HQ, 4 Corps in lieu of 

combatant Personal Assistant, On 26.2.1973 (Anriexure 4) 

the competent officat transferred the applicant from Army HQ, 

4 Corps, to Inspectorate Engineer, Calcutta. In pursuance of 

this order, the applicant joined service at the Calcutta office 

on 1.3.1973 and he was working there from that date. 

2. Some time in 1977 the applicant was transferred from Calcutta 

to the Office of CIL, Bangalore, where he reported for duty on 

3.3 .1977 and is working there ever since then. 

4. 	In the provisional seniority list prepared by the Directorate 

General of Inspection (DGI), New Delhi, on 6.3.1979 (Annexure Al) 

in the cadre of Stenographers, the applicant was assigned rank 

No.60. On that assignment of rank, the applicant made represen—

tations before that authority inter—alia urging that he should 

be assigned a rank higher over many of his colleagues. In the 

final seniority list prepared on 31.5.1979, the DGI had assigned 

him rank No.93. On this assignment also, the applicant made 

more than one representation reiterating his earlier stand. On 



- 

10.11.1986 the DCI had rejected them. Hence this application. 

5. The applicant has urged that the service rendered by him 

from 24.7.1972 to 1.3.1973, should have been reckoned in 

determining his ranking in the seniority 1ist. 

61 	In justification of the rankings assigneJ to the applicant 

in provisional and final seniority flats and the order made by 

the DCI on 10.11.1986 Respondents 1 and 2 have filed their reply. 

Among others, Respondents 1 and 2 have urged that the service 

rendered by the applicant from 24.7.1972 to 1.3.1973 in another 

organisation, was not regular service and wag ad—hoc and, there— 

fore, the seine had not been counted for seniority. 

7. Respondents 3 to 47 many of whom have been personally served 

and some of whom have not been served but who are deemed to have 

been served with notices, have all remained absent and are. 

unrepresented. 

S. 	Shri A.C. Rajasekhar, learned counsel fior the applicant 

contends that the service rendered by his client from 24.7.1972 

to 1.3.1973, was regular service and that on a true construction 

of Army Instruction No.241 of 1950 (Annexure B), reiterated by 

the DCI in letter No.98009/TD.DPC dated 19.11.1968 and CPRO No.11 

of 1985 (Annexure C) had to be counted as regular service and 

cannot be excluded for determining the sanibrity.of the applicant. 

/r 	---- 
9. 	Shri M.S. Padmarejaiah, learned senior standing counsel 

tion of appearing for Respondents 1 and 2 refuting the conten  
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Shri Rajaeskhar contends that the service rendered by the appli—

cant in another organisetion was not regular service and was 

ad hoc service and, therefore, the same cannot be reckoned for 

determining the seniority of the applicant. 

100 We have earlier noticed that the applicant who was appointed 

as CS in lieu of combatant Personal Assistant, was transferred 

from Army HU, 4 Corps, to another office of Goverrvnent called 

In8pectorate of Engineers, Calcutta. If the applicant had been 

appointed on an ad hoc basis as is now claimed by Respondents 1 

and 29  then the previous office in which the applicant had been 

appointed would have normally terminated his services and would 

not have transferred him from that office to another office of the 

same Department. As a rule, persons found 8urplus in one office 

are transferred or accommodated to anotharoffice only when their 

appointment is found to be regular and their services should not 

be dispensed with as is generally done in cases of ad hoc appointments. 

The very fact that the applicant's services were not terminated 

and he was transferred, even assuming that he was found surplus 

in the office where he was originally appointed, establishes the 

claim of the applicant, that his services from 24.7.1972 to 1.3.1973 

was not an ad hoc but was a regular appointment and, therefore, 
01 

-.., 	at service cannot be denied for counting his seniority also. 

' 	

) 	
An examination of the Army Instructions No.2419  reiterated 

y the DCI in letter dated 19.11.1968 and CPRO 11/75 (Annexure C) 

clearly show that the service of the applicant, from 24.7.1972 to 



1.3.1973 cannot also be excluded in determining hieseniority. 

In CPRO No.11 of. 1975, care has been taken to safeguard the 

interests of persons appointed prior to 1.7.1973. Without 

any doubt the case of the applicant falls withir the saving 

clause of that circular and, therefore, on the terms of that 

circular and the earlier circulars noticed and relied on by 

the applicant, the service rendered by him frow24.7.1972 to 

1.3.1973 had to be counted for seniority and cai1rnot at all be 

excluded. 

12. 	But in its order dated 10.11.1986 Goiernment had rejected 

the claim of the applicant to count his service from 24.7.1972 

to 1.3.1973 without reference to the correct legal position 

noticed by us and the various orders made by it in determining 

the seniority of officials. We are, therefore, of the view that 

the said order of Government is clearly illegal and is liable to 

be quashed. From this it follows we must make a declaration in 

favour of the applicant that the service rendered by him from 

24.7.1972 to 1.3.1973 had to be treated as regular service and 

has to be counted as continuous service in continuation of the 

later service from 1.3.1973. 

13. 	In the provisional and final seniority lists, the applica,t 

had been assigned the ranks shown against him te(ng into consi—' 

deration the service rendered by him only from ]J3ç73 and not 

from 24.7.1972 and onwards, which we have now he]d should also 

counted. On this Respondents 1 and 2 have necessarily to 

lexamine the case of the applicant and assign him a proper rank 

in the seniority list. When once they assign fresh rank, they 
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also have to consider his case for such promotions and other 

purposes to which he is entitled to on the basis of renking8 

that will be so assigned to him and make him available all 

such consequential benefits flowing from the same. 

14. In the light of our above discussion we make the following 

orders and directions: 

We quash order No.A/96768/86/DGI(Adm.10) dated 

10 • 11 • 1986; 

We quash the ranks assigned to the applicant in 

provisional and the final seniority lists 

(Annexures A—]. and 8-1); 

(iii)We declare that the service rendered by the 

applicant from 24.7.1972 to 1.3.1973 was regular 

service and the same had to be reckoned for 

determining his seniority. We direct 

Respondents 1 and 2 to examine the case of the 

applicant for assinment of the rank to which 

he is entitled to on this basis and assign him 

the rank to which he is legitimately entitled to 

in the relevant seniority list and extend him 

all such consequential and monetary benefits 

to which he is entitled to in accordance with law. 

15. 	Application is disposed of in the above terms. But in 

the circumstances of the case, we direct the parties to bear 

their own costs. 

	

- 	 VICECHAIRI'1AN 

	

a Y 	
30,1,1988 

CENTRAL ADMINISTRATIVE TRIBUNAL ' 
BANGALORE 

bs.v 
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